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CENTRAL ADMINISTRATIVE TRIBUNAL:
AT HYDERABAD.'W

BETWEEN :

O.A. NO.261 OF

DATE OF ORDER

Sri Shobh Nath Ram,
S/o Late Vishwa Nath Ram,
aged about 48 years, '

Occupation: Superintending Engine

Tsotitn circred, ~+~» Bnrard

R/o 12-2-709/A/14,Beirbun’ Karolba
HYDERABAD-500 028.

AND

The Union of India rep. by
Secretary to Government,

Government of

India,

Ministry of Water Resources,

New Delhi.

The Secretary
Department of
Training, New

Thé Chairman,

to Government,
Personnel and
Delhi.

[

|

|
1995

er.,

g ’

9|

HYDERABAD BENCH :

28th January,1998.

... APPLICANT

LER I

T T Ve et e -

Faridabad, Haryana State.

4, The Chairman, il
Union Public Serv1ce Comm1551on,
New Delhi. i .o RESPONDENTS
COUNSEL FOR THE APPLICANT :/| MR.R.BRIZ MOHAN SINGH ‘i~
COUNSEL FOR THE RESPONDENTS g MR. N.R.DEVARAJ,Sr.CGSC.
CORAM:
f |
.HONOURABLE MR. R. RANGARAJAN,MEMBER(ADMINISTRATIVE)
L
HONOURABLE MR.B.S.JAT PARAMESﬁWAR,MEMBER(JUDICIAL)
o

)

it



i
ORAL ORDER.

(Per Hon. Mr.R.Rangarajan, Member|[(Admn.))

1. Heard Mr. R.

and Mr. N.R.Devara]j for the respoﬁdents.

2. The applidant is working as Su

Engineer in the Central Ground Wéfer Board (South Circlel) .

and is presently posted in thej

since 22.7.1987. The Flexible fComplementin

chart " the FCOSNY

Briz MohanjFingh for the applicant

Division -IX, ‘Hyderabad

for promationilafter a fixed period of

.

Eerintendin

g Scheme(iln

P e T

service was introduced for theé
Hydrogeology Wing , comprising H%drogéologist

Geophysicists and Metallurgists %
in the discipline of Hydrogeoloéy were also

the scheme in view of the dﬁrections

Tribunal,
contention of the Happlicant i

Sciéntists ~Wing

3. The

persons Dbelonging to the

included in the FCS whereas theléersons belonging to the

Engineering Wing have been left out. This he

discrimination. The applicant algo submits that .the post

Grade D and Superintending Engineers by draw
|

gradation view of; the fact

;ist. In
Suberintendinq Engineers are th included_
their seniority is lowered down wpereas the Sc
will get promotion after 5 fearsjry that sche
higher. This will to a very great extent
promofion prospects of the Engineﬂrs.

It is also submitted by'|the learned

the applicant that & proposal has been made

Subseguently Scientistgs

given by thils

s, Chemists,

included in

5 that the

have been

submits is a

ing a common
that the
in the FC3,
ientists who
me will rank

affect Ehe

counsel for

by the High




{

level Multi Disciplinary Committéle to create

posts of Regional Director in the Lcale of pay

5700/- vide Ministry of Water Resources' I«

e had recon

inclusion of the Engineering Wing! Officers fo

of Regional Director, the same hés not been

13.2.1995. Though this Committe

22

upgrade 16
of Rs.4500+

otter dated

mended for

r the posts

accepted so

Thne t+thes anmnnlicant is dEDrii\ffed of his P

Far romotion to
the post of Regicnal Director. ‘
4, The applicant, in sum, ]prays for the following
|
(1) The Engineering Wing O%ficers should also be
brought under the Flexiblé Complementihg Scheme ;
||
(ii) The posts of Regiconal Firector, shoﬁld also be
i N
earmarked for the Engipeering ‘Wing Officers,
‘ \
though it 1is accepted %n principle ‘by letters
dated 18.8.1994 and 13.2.1995, the |same is not
brought under the purview of the | Recruitment
i
Rules:; and !
|
(iii) To promote the applicaﬁt to the pfst Regional
_ £ 7
Director against: the upgriaded post. ‘
|
|
1




5. The

Superintending Engineer with effect from Eﬁﬁfﬁiﬂaﬂu The
. i

FCS came into existence only in tpe year 1987,

if the Engineering Officers are brought under the FCS, the

applicant is not going to get any

applicant

Hence the prayer of the applicant

Wing

necessary in the case of the appli

give any direction in this connec

not affected

the Engineering Wing Officers undgr the purview of FCS i

5
left open for consideration at a future date as and wheL

officers

any way by not bring

this question arises.

the respondents is
respondents iﬁthis connection is reproduced below :-

" It is submltted that on the recomméndations‘of

very

aléo under the

, n
LD

6. As regards the 2Zad and

4

1+
]

was pro

|to bring the |Engineering

ipurview of [FCS

&2@ reliefs, the reply of

clealt. The reply of the

the High Level Multi DlSCl

the Government has
Regional Directors
vide Ministry of-
dated 13.2.95(Annexures VIII & IX).
Regional Director will bé filled only after the
of these posts

5700/~

incumbents

Administrative

envisaged in the
Rules

for the

creabed/upgraded
in the pay scale |of Rs.4500

& other

post

H.L. MJC Report. The
of | Regional
already under the con51derat10n of the Govt. aE

posted as

g

moted and

Hence even

benefit |out of it|
i

is not

Eant. We do |not want t

tion as the applicant i

ing the Engiﬁeering Wing

plinary. Committee(HLMC)
16 posts o

R

Resources letter
he posts of

Water

are vested with th
respon51b111t1es a

propose§
Directors are

D;rccccrmmﬂad%+1mﬂ£.féLJﬂdﬁxvdwux,nn=+q af,Racliona
discipline. At
‘Engineers(including the applicant) are|in positio
against three sanctioned |posts of SE.| The SE wh

are in the same pay scalég as that of |[Scientist

will also be considered for the post |of Regiona
Directors along with Scientist. D according to th
provisions of the R/Rules

present!

consideration of the Gover

From the above reply %it is
officers also will be considered

Director. But the same is under cénsideration gf the Govt.

A

N

L

three Superintending

LB B el W

which are already unde
nment ., "

¥

clear that the

=

for the post'of Regiona

Engg.Wir



s

5

Hence no further direction is necéFsary in this connection

as the applicant's case is alsoj under consideration as

(1 N

brought out in the reply of th” respondent extracted
above. g
7. The respondent-authoriti may take| an early:

ek
|

decision in this connection as th? applicant (is going to
i .

e L L v N e et W e = - ——T—— - -

8. With the above observatlon, the O.A. |is disposed
I

of. No costs. i

A

]

|
ﬂﬁ‘/"\’\’&/\/\/\/\/ j' {\;:,;(;QA;AJAN)

(B S, JAIfPARAMESHWAR)

MEMBER(JUDICIAL) %EMBER(ADMINIéTRATIVE)

DATED THE 28TH JANUARY,1998. | <_6\//'(

Dictated in the Open Court.

\ - : ! _

DJ/
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25.261/95
Copy to:- . ‘
|
1« The Secretary to Geovernment, Gavernmsnt of\Indla, Mini
of uater Resources, New Delhi.
2. ‘The Secretary to Governeent, Departmant.afryarsonnal &
Training, New Delhi, - '
3. The Chaeirman, Central Ground Water Board, Faridabad,
Haryana State. : '
_ |
4, The Chairman, Union Public Servics CammissTon, New Delhi,
5, One copy to Mr, R.B.Mohan Singh, Advocate, |CAT., Hyd.
6. One copy to Mr, N.R. nevaraJ. Sr.CGCuy c:AT‘., Hyd.
7. One copy to D.R, (R), CAT., Hyd. ‘
B. One duplicate,

stry

nd
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